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Casual Laboures in the Minis,try and its 
Offices 

2498. SHRI RAM 
.P ASWAN : WiJJ th Minister of EXTER· 
NAL AFFAIRS be pleased to state: 

(a) the number of casual labou'rers in 
. his Ministry and its offices/departm~nt /sub
ordinate office lattached offices who have 
been mad regular during the Ja~t three 
years, office-wi e and year .. wise : 

(b) tbe number of casua I workers who 
ave been working for more than two years 

and 'have not been made r guler and th 
t easons therefor; . 

(C) whether bis Ministry has formulated 
any time-bound programme .cor making 
them regular; 

(d) if so, the details tbereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSEED ALAM KHAN) : (a) 

The numb r of casual labourers ab orbed 
again t regular Group 40' posts in the 
Ministry alld Its offices during last three 
years are as follows; 

(i) Headquarters of the Ministry of 
E~ternal Affairs : 

1982 ; 5 

1983 : 26 

1984: Nil 

1982: Nil 

1983 : 5 

1984: Nil 

(iii) Other Subordinate/attached 
Offices: 

The requisite informa tJo,n is being 
collected and would be pJaced on the Table 

of tbe House. 

(b) The number of. c:l ual labourers 
who , have been working for more than 

22 

not been' absor bed 
Dt po ts are :-

(i) Headquarter of Mini try of Ex
terna J Affairs.--61 

(ii) External Affairs HosteJ- 3 

(iii) Other Subordinate/Attached 
Offices-As in (iii) Qr (a) above. 

These casual labourer were engaged 
after 20th March, 1979, but Dot through 
the Employment Excban8 . 

(C) The Ministry j unable to formula te 
any time-bound programme for absorption 
of casual labourers against reaular Group 
'n' posts since relaxation of the prescribed 
norms cannot be a 'sumed. 

(d) Does not arise. 

(e) Tb d p rtment of Per onnel ijnd 
Admini tralive Refprm have )aJd down 
norms for regutari ing Casual Labourer 
war ing in Oovernm nt Offices. These 
are ;-

(i) Casual labourers hould have ' been 
recruited aftet 20th March, 1979 

only through the Employment 
. E~chan8e ; 

(ii) They should have put in 240 days, 
of work in ,each of the two conse
cutive years; and 

(iii) They should pos ess other pres
cribed quaJi6ca~ioDs regarding sse 
education etc. 

The casual labour rs have not been 
ai;)sorbed as yet aga.inst regular Group 0' 
posts Since they did not meet the criterion 
of recruitment throush the Employment 
Exchange. . 

Sub·Standard Food for Players 

2499. SHRI RAM BHADUR SINGH: 
Wi II the Mioister of YOUTH AFFAIRS 
AND SPORrS be pleased to state : 

(a) whether his attention has been 
drawn to the new item which appeared in 
the Indian Express dated 5 March, 1985 
under the caption "Sub-standard food for 
players' wherein it has been alleged that 
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about two dozen men and 
for 300 participants io 
Badminton Championship 
tbeir indignation at the 
food served to them by the 
JawaharJal Nehru Stadium; 

women offioials 
tbe National 
ha ve expressed 
poor quality of 
caterer at the 

(b) if so, tbe reaction of 'Government 
thereto; and 

(c) the steps Government propose to 
·take against those responsible for serving , 
. ub .. standard food to players and to ensure 
that good qua.Ji ty food i served to them in 
future 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT 0 YOUTH AFFAIRS , 
AND SPORTS (StiRI R.K. JAICHANDRA 
SINGH) : (a) Yes, Sir. 

(b) and (c). Government feel that 
ca tering arrangem nts in the re idential 
wing should be satisfactory. The Sports 
Authority of India has since introduced a 
system of sample chtcking and testing of 
food, besides taking further measures to 
ensure cleanliness and hygienic conditions. 

Rever ion of Depufationists to Parent 

Offices 

2500. SHRI RAM BAHADUR SINGH: 
WiJl the PRIM MINISTER be pleased 
to state: 

.' 
(a) whether it is policy of 'Government 

to revert to thejr parent offices all the 
deputa.(ioni ts who have' completed five 
year on deputation; and , 

(b) if so, whetl;let instruction have been 
sued to aU the Ministries asnd Depart-

, Olents of the Government tbat 4l1J those 
completing five years on deputation should 
immediately b reverted to their parent 
offices? 

THB MINISTeR OF STATE IN THE 
DEPARTMENT 0 PERSONNEL AND 
ADMlN]STRATIVE REFORMS AND 

CULTURE (SBRI K.P. SINOH DEO): 
(a) and (b). In the case of officers governed 
by general deputation orders, the period 
of deputation sha.lI be subJeot to a max.imum 
'of three years in all cases except for those 
posts where a longer period of teoure is 
prescribed. The Administrative Ministries . 

may grant extension beyond ~be pr,escribed 
limit uP(o one year .aner obtaining orders 
of their Secretary, i,o case where such 
extension is considered necessary in ' public 
loterest. Exten'sion beyond one year would 
be with the specific approval of the Depart .. 
men.t of Personnel and Training. 

In 1983, the then Prime Minister bad 
directed that in that all ca es of deputation 
to excadre posts which are governed by the 
general deputatioo orders, the tcnDure rules 
should be strictly applied. T~e. directions 
of the then Prime Minister bad been 
communicated 10 all Ministties/Depart .. 
ments. Subsequently in November. 1984 
the present Prime Minister issued anotber 
direC:::tive for strict adherence to the tenure 
rules. This directive wa communicated 
by the Cabinet SecJetary " to aU the 
Secretaries of the Ministries/Departments 
for taking . necessary action to ensure 
compliance. 

Fire-arm as Gifts from Acroad 

2501. SaRI RAM BAHADUR SINGH: 
SHRI C.P. THAKUR: 

Will the Minister of HOME AFFAIRS 
be pleased to s ta te : 

(a) whether there has been a sudden 
sport in the arrivaJ of small arms in the 
country from abroad as gifts; 

(b) if so, what is the quantity of sucb 
fire-arms arrived in December, 1984, 
January. 1985 and 'February, 1985 , and 
the quantity of fire·arrns arrived during 
the whole year (1984); and 

(0) if so, the reaction of Government in 
regard thereto ? 

THE MINIST R OF STATE IN rAB 
MINISTRY OF HOME AFFAIRS 
(SHRIMATI RAM DULARI SINHA) : 
(a) to (c). Import . of smaU fiirearms. 
presently, is perm~ssible under (a) the gift 
scheme and (b) the Baggage Rules. 121 
customs clearance pecQlits were i sued by 
the offipe of the Chief Controller of Imports 
and Exports tiJl 1UDe 1984 for the import of 
fire arms. Relevan.,t information regarding the 
number of weapons arrived in the months 
of December 1984, January 1985 and 
February 1985 as also for tbe year 1984 is 




